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tion of the industry and I hope and I appeal 
to the Government to act in the matter. 
Thank you, Madam. 

RE: PRIME MINISTER'S ASSURANCE 

FOR  CREATION   OF   A   SEPARATE 

UTTARANCHAL STATE 

either House of Parliament except on 
the recommendation of the President 
and unless, where the proposal 
contained in the Bill affects the area, 
boundaries or name of any of the 
States, the Bill has been referred by 
the President to the Legislature of that 
State for expressing its views thereon 
within such period as may be 
specified in the reference or* within 
such further period as the President 
may allow and the period so specified 
or allowed has expired." 

Article 356 (b) reads thus: 

"If the President, on receipt of a report 

from the Gvoernor of a State or 
otherwise, is satisfied that a situation 
has arisen in which the government of 
the State cannot be carried on in 
accordance with the provisions of this 
Constitution, the President may, by 
Proclamation, declare that the powers 
of the Lgislature of the State shall be 
exercisable by or under the 
authority

of Parliament." 

"Whereas I, Shankar Dayal Sharma, 
the President of India, have received a 
report from the Governor of the State 
of Uttar Pradesh. After considering 
the report and other information, I am 
satisfied that a situation has arisen in 
which the Government of the Sate   
cannot   be   carried   on   in 

 

formation of new 

 

States, alteration of areas, boundaries or 

names of the existing States  

"Provided    that    no    Bill    for    the 
purpose    shall    be    introduced    in 
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accordance with the provisions of the 
Constitution of India. Therefore, in 
exercise of the powers conferred by 
article 356 of the Constitution and all 
other powers enabling me in that 
behalf, I hereby declare that the 
powers of the Legislature of the said 
State shall be exercisable by or under 
the authority of Parliament." 

  


